CENTRAL ADMINISTRATIVE TRIBUNAL JABALPUR BENCH, JABALPUR
e a1y WSROALFUR
0.A. NO, 155/2003

N.K. Jadhav, I.F.5. Son aof Shri
N.B. Jadhav, aged about 58 ysars,
Dy. Conservator of Forest/D,.F.0,

Damoch (Hopo)o Xy AEElicant

Versus

1. Union of India, through the
Secretary, Ministry of Environment
& Forest, Paryavaran Bhavan,
-C.G.0. Complaex, Lodhi Road,
New Delhi.

2, The State of Madhya Pradesh,
through the Principal Secretary,
Forest Department, Mantralaya,
Bhopal.

3. The Principal Chief Conservator of

Forest, Government of M,.p, Bhopal. ... Respondents

Counsel

Shri K.S. Wadhua for the applicant,

Coram

Hon'ble Shri Justice N.N. Singh - Vice Chairmen.
Hon'ble Shri R.K. Upadhyaya ~ Member (Admnv.),

, ORDER (Oral
(Passed on this the 1ifé day of March 2003)

The applicant vas a State Forest Service 0fficer
and was promoﬁad to Indian Forest 3ervice with effect from
15/12/1987 as PEr order dated 4th September 2001 (Annexure
A/4), The grievance of the applicant is that inspite of
having been given thg seniority and having been selected for
further promotion as per D.P,C. held in Merch 2002, the order
of such furthgr promotion has not begen issued. Thig applica-
tion has been filed seeking a direction to the respondents
to promote the applicant to the post of Congervator of Forest

in pursuance to the D.P.C. recommendation and also grant

him a;;»conaequantinl benefits from the datg vhen his junioras



2 »

Wers granted promotion to the post of Conservator of Forest.

2, Ve have heard the learned counsel of the applicant.
As per provisions contained in Section 20 of Administrative
Tribunals Act, 1985 thisg Tribunal shall not ordinarily admit
@n application unlegs it is satisfied that the dpplicant had
@vailed all the remedies available to him for redressal of
his grievances. The applicant has not filed &8ny copy of his
Tepresentation against selection of his Juniors in thig
original application. However the learned counsel states
that such a representation has been made to respondent Ng, 2
and respondent No.'a. It is Purther stated that ingpite of
lapse of about a yeay}no reply - had been received on the
representation of the @pplicant so far. We are of the
opinion that the_rcprssantation made by the applicant should
have been disposed of expeditiously by the respondents.
Thersfore without @xpressing any opinion on the merits of the
claim of the applicaﬁt in this Original Application,nl'direet
the applicant to sénd a copy of this order to respondsnt No,
2 with a copy for information to respondent No, Jd within a
Period of 3 uecks from today. In case the applicant complies
with our directioq/thn Tespondent No. 2 is directed to pass
2 spsaking and reasoned order under intimation to the applica-
nt vith-in a period of tws months from the date of its |-

made
recaipt on any representation already made or yhich may be/now,

3. In view of our direction in the Preceding paragraph
this Original Application ig disposed of at the admission
stage itselr,
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(R.x. UPADHYAYA) (N.N. SINGH)
MEMBER (A) VICE CHAIRMAN
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